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This Contempt Petition has been filed 

for non compliance of the order dated 

21.4.98 passed by this Tribunal in O.A. 

No.174/97. 

Heard Mr S.Sarma,learned counsel for 

the petitioner and perused the order. 

In the order it is clearly mentioned as 
follows : 

On he an ng the counsel for 
the parties we dispose of this 
application with a direction to 
the respondents to dispose of the 
Anriexure-5 representation dated 
27 .8.1994 in terms of the order 
dated 12.1.1988 passed in G.C.No. 
112/87 within two months from the 
date of receipt copy of this order." 

It is not known whether the representa-

tion was disposed of or not. There us 

no averment made in the body of the 

petition. In view of the above no action 

can be taken. Accordingly the Contempt 
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5.5.99 	;petition is closed. However, the parties 

are given liberty to file a fresh 

1 	 petition giving details of their grie- 

7 	 vance. 
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